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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAH-TI »ENCH

OuAe /RXK.Nou 210 OF 2004,

DAT.. OF DECI3ION 13.00,2004,

Dr.Rajesh Xumar Mudaiya . APPLICANTS)

‘o“da‘éoocooooooaoooceoooﬁaooocaoccoacebouaoocoooooeooe’.aa

s.Médhi,S.Baruah & Sheeladitya:

ceos s b e JADVOCAT:: FOR THE
APPLICANT(S).
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o RESPONDLNT(3) «

Vo e s oaee.obo e

THE HON'BLE MRo JUSTICE R. K. BATTA, VICE CHAIRMA_].\T.

THS HON'BLE MRe XK. V. PRAHLADAN, ADMINISTRATIVE MEMBFR.

1. Whether Reporters of local papers may be allowed to see the -
judgment 2 : 7%

2+ To be referred to the Reporter or not 7

3., Whether their Lordships wish to swe the falr copy of the ‘
Judgment ¢ | NP I

4. Whether the judgment is to be circulated to the other senciiEs ?

Judgment delivered Ry Hon'ble Vice-Chairman.
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Date of Order : This} the 13th Day of September, 2004,

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATT BENCH.

Original Application No. 210 of 2004,

(At admission stage.)

THE HON'BLE MR. JUSTICE R. K. BATTA, VICE CHATRMAN,

THE HON'BLFE MR. K. V. PRAHLADAN, ADMINTSTRATTVE MFMBFR.

Dr.Rajesh Kumar Mudaiya

S/o Sri Chandra Swaroop Mudaiya
Research Assistant (Botany)
Regional Research Tnstitute
(Ayurveda), Borsojai (Bhetapara)
Beltola, Guwahati - 781 028.

Dist: Kamrup, Assam. =~ e« « o« o « Applicant.

By Advocates S/Shri S.Medhi, S.Baruah & Sheeladitya.

.‘_.

- Versus -

The Union of India

Represented by the Commissioner
and Secretary, Ministry of Health
and Family Welfare, Nirman Bhawan
New Delhi. ' '

The Director ,
Central Council for Research in
Ayurveda and Siddha (C.C.R.A.S.)
(An Autonomous Organisation under
Ministry of Health and Family
Welfare, Govt. of India)
Jawaharlal Nehru Bharatiya Chikitsa
Avum Homoeopathy Anusandhan
Bhawan, No.61-65, Institutional
Area, D-Block, Janakpuri

Mew Delhi - 110 058,

The Deputy Director (Administration)
Central Council for Research in
Ayurveda and Siddha (C.C.R.A.S.)
Jawaharlal Nehru Bharatiya Chikitsa
Avum Homoeopathy Anusandhan Bhawan
No.b61-65, Institutional Area .

‘D-Block, Janakpuri

New Delhi - 110 058.
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4. The Asstt. Director (Co-ordination) {;
Central Council for Research in :

Ayurveda and Siddha (C.C.R.A.S.)
Jawaharlal Nehru Bhératiya Chikitsa
Avum Homoeopathy Anusandhan Bhawan
No.61-65, Institutional Aresa
D-Block, Janakpuri

New Delhi - 110 058,

5. The Administrative Officer (F) -
Central Council for Research in
Ayurveda and. fiddha (C.C.R.A.S.)

~Jawaharlal Nehru Bharatiya Chikitsa
Avum Homoeopathy Anusandhan Bhawan
No.61-65, Tnstitutional Area
D-Block, Janakpuri

New Delhi - 110 058,

6. The Research Officer In-Charge
Regional Research Tnstitute
(Ayurveda) under C.C.R.A.S.
Borsojai (Bhetapara), Beltola
Guwahati - 781 028
Dist: Kamrup, Assam. . e ¥ T

7. The Reséarch-Officer In-Charge-
Regional Research Institute
(Ayurveda) under C.C.R.A.S.
Tarikhet, Ranikhet
Uttaranchal - 263 AE3, ' e« s« s+ « « Respondents.

ORDE R (ORAL)

BATTA, R.K.,J.(V.C):

The applicant is wéfking as Research Assistant
(Botany) in. the office of Regional Research Tnstitute,
:Beltola, Guwahati. In this application the applicant
claims financial upgrédation under the A.C.P. Scheme
w.e.f.9.8.1999 on the ground that he had completed tﬁenty
yéars of service and:'thét he wés not given financial
upgradation from 9.8.1999 though the same has been granted
to him later on w.e-.f.20.5.2004.’ His case is that the

required papers which are to be sent before the Screening

ézlﬁ“ﬂf_ " contd./2
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Committee, which meets twice in a year, have not been sent

and that the applicant's case for upgradation was rejected
on the ground that he was found unfit even though no
adverse entry in the ACR was ever communicated to him.

2. We have heard Mr.S.Medhi, learned advocate
for the applicant and also 'Mr.A.K.Chaudhuri, learned
Addl.C.G.S.C. for the respondénts. Learnéd advocate for
the applicant has substantially argued the two grounds
referred to above in the application;

3. ?he , applicaﬁt is challenging. order dated
31.5.2004 vidé which.hé was given benefit of upgradation
w.e.f.20.5.2004, Tn the garb of this :rorder, - what the
applicang seeks to challenge is, infact order dated
20.6.2002. What cannot be done directly cannot be
permitted to be done indirectly. Tt is vide order dated
20.6.2002 that thé.appliCaﬁt was'informéd that his case
was examined by the Screening Committee for financial
upgradation under the A.C.P.Scheme but he was not found
fit for the same aﬁd ﬁis case will be put up again before
the next Screening Committee. This order could be
challenged before the Tribunal within a period of six
months but the applicant failed to invoke jurisdiction
of this Tribunal during the said period of limitation and
the petitioner now cannot be permitted to challenge the
said order dated 20.6.2002 in the garb of order dated
31.5.2004. Hence, the same is barred by limitation in
terms of €Sfection 21 of the Administrativé Tribunals Act,
1985. Even the representation against the said order of

G ~

-
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20.6.2002 was made by the applicant tb the department

aftér a period of one year on 19.12;2003. Therefore, on

this count alone, thé application is required to be

dismissed. Besides»this} if transpires‘that the applicant

Adid not-have the requisite bench mark which means that the

apélicant did not attain the bench mark prescribed for

Aoes |

{a, promotion which necessarily need not amount to any adverse
entry as such.

Tn the facts and circumstances we find no merit

in this épplication and the application is summarily

rejected.

There shall be no order as to costs.

-

( K.V.PRAHLADAN ) ‘ ( R.XK.BATTA )
ADMINISTRATIVE MEMBER 4 VICF  CHATRMAN

BB
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Dr. Rajesh Kumar Mudai ya

eees Applicant.

- Vrs -

Union of India and others.

BEEEE Respondents. |

Date _’

18.7.1983 -

108. 1988 -

9.8. 1999 .

3.5.2001
and
13.7,2001

|

Particulars

Applicant joined as a Résearch
Assistant (Botany) at Regional
Research Centre (Ayurveda)

Tadang (Gangtok, Sikkim). (A“va'
Applicant was transferred to
Regidnal Research Institute |
(A?arveda) Terikhat, Ranikhat,
Uttaranchal vide Office Order -

dtd. 18.7.1988. (Anx-13)

A scheme known as Assured Career

Progression in short, A.C,P, was

formulated and brought forward hy 5
the Govt.:Of India for its
empioy?es who had stagnation in
their career.

Letters submitted by the
Respondent No.3 to the resgondent
No.7 intimating him about the
process of implementation of the
A.G.B.vschéme as § regards the
applicant. (watc5~5)

Contd, ... P.2,
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Sl.No. Date_ | ‘ Particulars 1

- : ‘ 4, 14,5.2001 - A letter submitted by the apblicant_
| ‘ to the respondent No,2 submitting
- | | - his.C.R‘. in view of the threat of
the respondent No.7 of putting
| _adverse remarks in the said C.R. (Anx-¢)
5. 28.5.2001 - A letter by the applicant to |
‘ respondent No,7 informing him about
the submission of his C.R. to the -~

Respondent No.2., (Anx- "?)

6. & 20.6.2002 2 A letter by the resgpondent No.2 to

the respondent No.7 informihg him
about the decision of the Screening

Committee in not allowing financial

upgradation to the applicant under o

the A.C.P. Scheme as he was not

found fit, but assured that hhe
—-—— wowld be e .
applicant's nameAput up again in ’

the next screening commidtee

- meeting. (Anx- 3) | —t
————A— . . !
7. . 26,6,2002 = That said letter dtd. 20.6.2002 , F

~was communicated to the applicant

by the respondent No.7. (Anx-9)

8. 7.8,2002 =~ The applicant was transferred to -
Regional Research Institute |

£.6. 2003 a :
(Ayurveda), Guwahati. (Av\x-{égllj ~

oontde... P.3.



Sl.No. Datdéd = . ‘Particulars

9, 19, 12, 2002 " Being aggrieved by the order
3. 2?2304 - dtd‘.v_Qo.é.zdoz the applicant
| submitted representationsto the -
- respondent No,2 stating therein
that having completed 20 years
of service he is eligible for the

financial upgradation under the

A.C.P. Scheme. - (Awx- 12%13)

38R AT -

10, 31.5.2004 -  Office order issued by the

Respondent No.3 allowing the . é

appllcant's hls first financial

T TR T A iy T "IN

upgradation under the ACP Scheme

T T T T T T TR T A
T TR

CQ w. e. f. 20.5.2004 and not 9.8. 1999

s —en]

T

from which the applicant is
entitied. CAwx-~ (k)

1. . 28.6.2004 -  Representation subtmitted by the.'
applicant.to the résoondent No, 2
requesting.him'to.grant the benefif
of financial upgrédation frém

9.8.1999, (Anx~15)

12. " 3.8.2004 - Letté#vby the respondent N§.6 to
the applicant informing him of
the decisioh of the screening
committee to grant éifebenefit of d

fihancial ngradation only from

20.5.2004 and not earlier as he

did not have the prescribed bench

© | ’ mark meant for the post. (AWXFIQJ:

e o 8 00
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IN_THE CENTRAL AIMINISTRATIVE TRIBUNAL :: GUWAHATL

BENCH 33 GUWAHATI.

(an application U/§ 19 of the Adninistrative Tribumal

Act_, 1985).

1.

2.

0.A No, DD OF 04,

 FILED By

Dr. Rajesh Kumar Mudai ya;

- §/0., sri Chandra Swaroop Mudaiya;

Research Assistant (Botany), .-
Reglonal Research Institute

(Ayurveda), Borso jai (Bhetapara),

‘Beltola, Guwahati-781028,

Di st. Kanrup, Assam.

eses APPLICANT, -

- Vrs -
The Union of India, |
Represented byﬁthé Commi ssioner-
and Secretary, Mini étry of Heal_th

and Pérni;y Welfare, Nirman BhaWan,

.New Delhi,

The Director,

Central (ouncil for Researchtin
Ayurveda and Siddha (C.C.R.A.S.)
(An Autonomous Organi sation under

Ministry"of I'-Ieal.t.h and Family

.Welféré, Govt. of India),

ontdeee. P.2.
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Nehnw o T«
Jawaharlal JBhartiya Ch:.kl’csa
~Avum‘Homoeopath'y Anusandhah-

Bhawan, No.61-65, Institutional -

| Area, D-Block, Janakpuri, '

New Delhi-110058.

The Deputy Director (Administration),

| Central Qouncil  -for Researchlin

Ayurveda and Siddha (CiC.R.AS.),
‘Jawsharlal Nehru Bhartiya Chikitsa

: Av'wnxi—iomoeopathy AnUSan_dhan Bhawan,

No.61-65, -Institutional Area,

" D-Block, Janakpuri,

New Delhi-110058.,

The Asstt. Director (Oo-ordination), -

Central Oouncil for Research in

" Ayurveda and Siddha (CiC.R.A.S.),.

Jawahar Lal Nehru Bhartiya Chikitsa
Avun I—‘Iomoeopath;y?Angsandba.n _Bha\":van,

No.61—65, Institutional A;réa,,

,p;-Block', J'anakpuri,-

New Delhi-110058.

' The Admini strative Officer (E),

Central Council for’ Résoar ch in

Ayurveda and Siddha (C.C.R.A.S.),
Jawahiarlal Nehru"Bh‘arti’ya. Chikitsa :

Avurn Homoeopathy Anusandhan Bhawah,
No. 61-65, Inst:.tutlonal Area,

' D-Block, Janakpuri, -

New Delhi-110058,

Contde... P.3.
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64 The Regearch Officer In4cnafge;

Regional Reeearch'instifute~

(Ayurveda) under C. C.R. A.S.,

'Borso,]al ( Bhetapara) ’ Beltol a,

'Guwahat1-781028,

Eﬁat.Kanrup,‘Assaﬁ. :

7. The Research Officer In;cnarge,
;R?gional Research Ineti&uteﬁ |
(Ayoroeda) under C;C.B.A.Sw;‘
‘Tarikhet, Resnikhet, Uttaranchal-.
263663, S

1. PARTICULARS OF THE ORDERS AGAINST WHIL CH THE

APPLICATION IS MADE

(1) Letter No. F NO.12—22/2000-CCRAS/Estt.Vbl—IV

”dated 31 05 2004 issued by the responoent No. 3 allOW1ng

flrst flnan01al upgradatlon under the Assured Career

Progressionv(ACP) Schéme w.e. f. 20.5.2004,

(11) Representation dtd. 28.06.2004 sumitted by

the appllCant to the respondent No.2. requesting grant

~of flrst flnan01al upgradatlon under the 'ACP Scheme

- w.e. £, 09 08.1999 and notvfrom 20.05, 2004 as was

allowed earller.

.(iii) =~ Letter No.1- 35/2002-2003/8RI/Ghy/Estt/427

dtd. 03. 08 2004 1ssued by the. Bespondent No.6 on the

dlrectlon of Respondent No 2 reJectlng t he representation

omtm,n P. 4.
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" of the applicant dtd 28,06.2004 on the ground of

~not hav1ng the prescrlbed bench mark.

(iv) Illegal and arbitrary actions of the

respondents in not allOW1ng the appllcant the beneflt

'of flrst flnan01al upgradatlon under the ACP Scheme

w.e.f,‘09—08-1999 where the scheme 1tself env1sages
). ] - r%-

the sald upgradation after completion of 12 years

service period which the applicant has completed way

back in the year 1995 taking into accounﬁlhis_date

of joining which was 18,07, 1983,

2. JURLSDICTION OF THE TRIBUNAL :

A

The appllcant declares that the subJect

matter of the order against which he seeks redressal

is w1th1n the Jurlsdictlon of this Trlbunal

3. LIMITATION :

The applicant further declares that the

,appllcatlon is within the. llmltatlon brescrlbed under

'Sectlon 21 of the Admlnlstratlve Tribunal Act,1985

A Y

4. FACTS O‘F, THE_CASE s

1. - That the appllcant after successful completlon
e

of’Master Begree in Botany in the year 1980 applied

vide his appllcatlon dtd. 19,04, 1982 t6 the Regional

Re search Centre (Ayurveda), Tadong,_Gangték (sikkim)

 and was thereafter appeihted;vide an. office oider

h " -' lmntdoooﬂo poso
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dated 30.06, 1983 in the post of Research Assistant
(Botany) and the applicant joined on 18.07. 1983
(A copy of the said order «dtd. 30.06.1983

is annexed herewith and marked as Anhexure-1).

2. That considering the applicents good work,
the Asstt. Research Officer In-Charge of Regional
. Research Centre (Ayurveda), Gangtok ( Sikkim) issued

a work experience certificate dtd. 30.04.1984,

(A copy of the certificate is enclosed

herewith and markéd as Annexure-2).

3 That thereafﬁer the applicant was transferred
toﬁegional'Réééarch Gentre (Ayurveda), Tarikhet,

' Ranikhet, Uttaranchal (previously Uttar Pradesh) .by
office ordérvdtd. 18.07.1988 and the applicant after’
béing released on 20.07,1988 joined atiRahikhet'on_
01.08. 1988 and. was appointéd there in the upgraded
scale of pay vide office order dtd. 18.07.1995.

(A copy of the said order is enclosed
« herewith and marked as Annexure-3).
It is pertinent to mention here that tthe
applicant~had cleared hi§ efficiency bar in the year

1995 after_successful,completion of 12 years of service..

Contd.... P.6.
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4, ; That in the meantlme a hew schene known

as Assured Career Progressron (ACP) was formul ated
by the Govt. of India in the year 1999 for financial
upgradafion of its employees whc had stagneficn in

their career as a result of lack of reguler promotion, -

5. ‘That as regards implementation of the ACP

scheme, the-respondent No;3 vide letter_dtd.V3.5;2001

intimated the‘ln—Chérge,_Regional Research Institute

(AYurveda), Renikhet'(Respondent No, 7)'where the
applicant was posted at that period that the sgne is
under process in so far as it concerns the appllcqnt
and two other offrcers and the decrsron would be

Ve a
communi cated to .him in due course.

(Copies of the said letters dtd. 03.05. 2001
and 13.07.2001 are enclosed heréwith and

marked as Annexures-4 & 5 respectively).

6. . That While the applicant was wcrking in

Ranikhet, Uttaranchal he was threatened by the

- In-charge of that Institute (Respondent No.7) that he

(the In—charge) would put in adverse entry in the

applicant(s~Cbnfidential}Report (C.R.) and fearing this,

" the applicant sent his C.R. for the year 2000-2001 byo

post to the respondent No.2 narratlng the c1rcun=tancess'

under whlch he had to take this step.

~

(A copy of the lettér dtd. 14.5.2001 along-
~with the pos%ai receipt is enclosed herewith
and marked as Annexure-6).

O:)htd.... Po7o
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7. That one of the grievances raised in the
applicent's 1e££er dtd. 14.5.2001 addressed to the
respondent No. 2 was that the 1n-charge, Reglonal :

Research Instltute, Ranikhet, Uttaranchdl (Respondent

No.7) never sent hls nane for the ACP scheme for

first ;Nwmcurvﬁnunmeven after completlng 18 years in ?ﬁ
service but did send the nane of one Sri- V‘N Pandey(kkibﬂww)

who got the beneflt under the said scheme.

8. That after sutmitting the C.R. to the N
respondent No 2, the appllcant duly 1net1mated the
same to the In—charge, Reglonal Research Institute,
Ranikhet, UttaranChal (Respondent No.7) vide his
letter dtd. 28.05,2001. B |

(A copy of the letter dtd 28. 05 2001 is

enclosed herewith and marked as Annexure-7)..

9. That thereafter on the insistance of the
appllcant, the In-charge,. Reglonal Research Instltute,
.Ranlkhet, Uttaranchal (Respondent No.7) sent a letter

to the respondent No. 2 enqu1r1ng about the 1mplementat10n
of the ACP Scheme- and in turn ‘the respondent No,4 vide
his letter dtd. 20.06,2002 intimated'fhé respgnsent No.7
thst'after eramining the case of the applrcant"ny’the
"Screening Commi ttee for financialAupgradation,_it was
found that he Was not fithfor the sane, but assured

. that the appllcant's case would be put agaln in the
next Screenlng Cbmmlttee meetlng and thls letter dtd.

20. 06 L2002 was duly communlcated to the appllcant by

(bntdooo . P08.



the In—chaige, R.R.I., Ranikhet,vUttaranchal'
(Bespondent,No;7). , g

(Cbples of the said letter dtd. 20.6. 2002
and 26 6, 2002 are. enclosed herew1th and _

-marked as jphnexures-8 & 9 respectlvely).

10. That in the meantlme, the appllcant was

transferred- from Ranikhet, Uttaranchal to Gquhatl,

Assa:n on 06,06, 2002 and he joined in Guwahatl on

'07—08-2002 in the same capac1ty after belng relleved

;rom Ranlkhet, Uttaranchal

(Copies of the order of transfer dtd. 6.6, 2002
and the joining report dtd. 7.8.2002 are enclosed herewith

and marked as. Annexures-10 & 11 respectively),

1M, Tha‘t t he spplicant, takenaback by such a |
drastlc decision of the respondents adversely affecting
hls-career, suhnltted a representatlon dtd. 19. 12,2003
to’ the respondent No, 2 1nter—a11a stating thereln that
he had completed 20 years of serv1ce and is ellglble
for the flnanc1al epgradatlon under the ACP Scheme

from 09 08—1999 and that he is entitled to know the
cause of non—con51deretlon but the’ resppndenttNo.Q die.
not pay any heed to his representation-and'aS‘cueh the
applicant. suhnltted another representatlon dtd 03 02 2004 -

mlghllghtbng the sane grlevances.

OQntd. e Po 9.



(popipg of the said representations:dtdh
99, 12,2003 and 03.02,2004 are enclosed here-
with and marked as Annexures—12 and 13

..reebectiVely);

'12;'_. That after more than 3 months 51nce the

last representatlon dtd, 03.02.2004 wa< submltted to
the respondent No. 2, the respondent No. 3 1ssued an
offlce order dtd. 31. 05 2004 allow1ng the appllcant

his flrst flnanc1al upgradatlon under the’ scheme but

w.e f. 20 5.2004 and not 09 08. 1999 from whlch the

appllcant is entltled.

(A copy of the office order dtdL 31L§.2OO4

“ is-enclosed herewith and marked as Annexure-14).

13. . :-Thet beino aggrieved By the'eforefmentioned
order‘dto 31.5, 2004 in oranting finanoial upgradatian
w.e. .20’ 05 asoli, ‘the appllcant subnltted a. representa-
tlon dtd 28 06 2004 to the respondent No. 2 statlng

‘1nter alia that he should be given the beneflt from .

09 08, 1999 as he is entltled to under the ACP Scheme

or else he would have no other alternatlve but to .

approach the competent Q)urt for redressal of his
grlevances. '.l '7. ' S

. (A copy of the said representatlon dated
28.6,2004 is enclosed herewith and marked

_as Annexure-15.).

.- Contd.... P.10.
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14, That in Teply to tne'said representation,

-the Research Offlcer, R.R. I., Guwvahati (Respondent

No 6) on the direction of the respondent No 2

’ 1nt1mated to the appllcant that as he was not having

the prescrlbed«bench—mark meant for the post of R.A, .

' (Botany), the screenlng Cbmmlttee could not conslder

his case in-‘its meetlng held on 10 09, 2001, but

subcequently on hls case belng put up agaln on.

_ re—00031derat10n, the Screening Commi ttee have granted

" him the ACP benefit w.e. £f. 20.05. 2004 but the respondents

dld not care to detail out anythlng regarding the,

prescrlbed benchnark as to how it is obtalned etc.. -

. (A copy of the said letter dtd. 03.08,2004

is enclosed herewith and marked as Annexure-16).
15. That the applipant in his long oareer sparing -
more than 20 years have been working diligently, |

sincerely and to the satisfaction of his seniors and

'has carrled out all offlce orders and works a551oned

to him with utmost 51ncer1ty and these mnuld be

s
reféected in the mumber of works that were handed over

!

to him,
(Cbples of the office orders are enclosed

herew1th and marked as Annexure—17 series).

5. GHOUNDS POR,RELIEF WITH LEGAL paovlggomg :

/

' &
i) For that the order dtd. 31.5.2004 and

‘ :3 8. 2004, allowing the applicant hls flrst f1nanc1al

upgradatlon under the ACP Scheme w.e.f 20. 05 2004 and

Oontd..Q.“P.H.
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not from 09,08, 1999, the date from ‘which he is entitled .

is 1llegal and arbltrary and as suchthe same is llable

to be mOdlfled thereby giving effect from 09. 08 1999

oo _ ' .
ii) Fbr that as per the'ACP Scheme, the first

flnanC1al upgradatlon shouid be after 12 years of

'serv1ce and the appllcant has completed his 12 years

in the’ year 1995 and hence 1s entitled to the benefit
from 1999 onwards when the sald scheme was formulated
and as such the ordersdtd. 31.5.2004 and 3.8,2004 should
be modified and the'applicant be allowed first financial
upgradation from 09,08, 1999, '

I

iii)  For that the screening committée constituted

,under the ACP Scheme is to meet twice in a year for

con51derat10n of flnan01al upgradatlon of the employees,

but in the case of the appllcant his case was not forwarded

“-to the screening commlttee till June, 2002 and hence

-his case was not consldered and this actlon of the

~

respondents i‘s malafide on its face and as such'the \
orders dtd. 31. 5. 2004 and 3 -8.2004 needed to be- modlfled .

thereby allowing the appllcant the beneflt ‘of his flnan01al

upgradation from 09.08. 1999,

iv) For that the reason cited by the respondents

-

in not allow1ng the appllcant his flrst flnanC1al upgrada~

tion prior to 31.5.2004 was that he did not attaln the

prescrlbed benchnark but the respondents ouqht to_have

communlcateo to him if there was any adverse entry

against him as is rquired‘under the established principles¢§

®ntd.... P.12.

&
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serv1ce Rules and 1n not following the same, the

respondents have v1olated all prov131ons and as such

- the ordersdtd. 31,5.2004.andv3.8.2004 are llabletp
" be modified thereby allowing the applicant to get the
" penefit under the ACP Scheme w.e.f. 09.08, 1999. ‘

4

v) For that if the first financial upgradatlon

gets postponed on aocount of the employee not: found

.~f1t or due to departmental proceedlngs etc. thls would

have‘conseqoentlal effect on the second.upgradatlon
whi ch WOOld-aLso’get defrered. In theAcaee‘of the
applicant simiiar_situation has arisen,aS-his first
upgradation'has already been postoned by five Years
which will have its effect on his secondlupgradaﬁion

as that'wouldialso get delayed even.after completion

- of 24 years of service as is required under the scheme

for the seCOﬁd upgradatidn. This is therefore, a case

“of Double Jeopardy.,The Deptt. of Personnel and Tralnlng,

Govt. of~1ndra by its office Memorandum dtd._j0.2.2000

‘has clarified that this Double Jeopardy inflicted on

Fe,

its employees under ‘the AGP Scheme should wet be donc ,

and hence the orders dtd. 31.5.2004 and 3.8.2004 are o

llable to be moolfled thereby allowrng the appllcant

to aVall the beneflt w.e.f. 09,08, 1999
vi) For that in any other view of‘fhe matter the
orders dtd. 31 5, 2004 and 3 8 2004 are bad 1n law and

is- llable to be modlfled )

6. DETAILS OF REMEDIES EXHAUSTED

The appllcant has no- remedy under the

OJn‘l;d..‘.v.. Po 130
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7. MATTERS NOT PHEVIOUSLY FILED OR PENDING WITH
ANY OTHER _(OURT :

The applicant further declares that he
has not previously flled any appllcatlon, writ |
petltlon or sUlt'regarding the matter ih respect of

which this application has been made befqre ény*

 Gourt or any other authority or any'dther>Benqh of-

the Tiibunal’nor any ‘such application, writ petition

oT suit is pending before any of them.

8. PRAYER:

-It-{;;-ther;fore,zprayed thaf Ybui'Lordships .
would be mgst-gracibusly pleaséd to aamit -
th£$ applicatioA, call‘Ebr>the‘;epo£ds éf the
case,;ésk thé rggpondénts to show cause as to
why the orders ctd. 31.05,2004 and os.os.éoo4'
(Aﬁnexureéf4 & 1g) should not:be modified.>
tﬁefeby~granfing'tﬁe applicant}the‘bénefit'of
first financial Upgradation under the AR
Scheme w.e5f; 09.68.1999 and aféer gersal of &
the causes tﬁat mgy be ghown an; after heaiing
the partigs modify the.aforesaid»orders and
‘grant the applicant the behefit,uh;er the

 Scheme w.e.f 09,08, 1999, and/or pPass any
other order or Qrders as. Your Lordshlps deem
‘ fi‘t and proper;

"Ang for thls act of klndness, the appllcant as in duty
bound - shall ever pray. ,
’ ‘mntdoooo P014o

L4



- 14 -

9, INTERIM_ ORDER IF ANY PRAYED FOR :

Does not arise.

10. DOES NOT ARISE :

11. PARTLCULARS OF BANK DRAFT/POSTAL ORDER IN RESPECT
'OF_THE APPLICATION FEE : | :

4) 1.0, NO. - 3 206G 113370
ii)  Date i p.0d.200k .
i1i)  Issued by Guwahati |

.. Post Office, - ¢
@ v) Payable at Guwahati.

12, .LI ST OF ENCLOSURES :

As Asta‘t’e’d in the INDE)C

-

ontd.... P.15. Verification.... -

-

h
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I, Dr. Rajesh Kumar Mudaiya, S/0. Sri
Chandra Swaroop Mudaiya, aged about 47 years, resident
of Borsojai, Bhetapara, Beltola, Guwahati-781028 in

the District of Kamrup, Assam do hereby verify that ‘t»he
statements made in paragraph Nos.- l,l,’i,&)’?,?, to, 1,12, 1§
___———  __ are true to my personal knowledge
and the statements made in paragraph Nos.—- & 9,1% (4
_— are believed to be true on
legal alvice and that I havé not suppressed any

material fact.

and I sign this verification on this

day of August, 2004 at Guwahati.

D (oo W oo W\uoi&g%

Place-~ Guwahati. 'SIGNATURE,

Date -
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. ‘ DFFCR OF  APPOINTMENT ) o //

) S BT i.‘i'.'.'::!:.':':~ Srnesyanler i R

With refarenca to hia applicatmon dated 19, 401982 to the
Rco;ownl Rcseurch CPntra(ﬁy), Tadong,Ganghok (Sikkim), Shri Rejeah
o - umer Muduiya'ia nffered aitemporary puat of Ratearch Assisitant(Bot.)
U in the ncale fe2sd 5500:£8-1 5560305700 plue the ususl ellouances

il,n,.l a.
C ‘senctianad’ By’ thm'Guvt. of Indimyt? His: appointmant to the following
¢ Co "’I R e \"l: _' o .

se wf iy 4m~1:
; copd;t;ons :w Co e

. (‘zh'f’.f‘l
1°  511) s ‘Tha appointment is tamporury but likely to continue
: ‘;ndefinh%e."The ‘appbinteetwilli'ba: “on probation for e period
of 2 years which mey be extended or curtailed st the diserlption
“of the ~ppoint1ng ‘euthority,Tduring this pPeriod the appointment
may be: ﬁerminated\mithoutranytnotica not withstanding the
provision in clause(2)’ below@7L:n1

(1i) The appointment may be texminated at any ‘time by a menth
- 21 opinotiece-given, either , 9ide vizm the ﬁppointee or eppeinting sutho~
ritye The Cnuncil, however, vaserve the right of terminzting
the service of the asppointes forthwith or bafore the expiration
-pf the st{pulated peniod qt noticn by makzng payment to him a sum

‘ cquxualcnt to the' pay ‘& Ellbuanees for the: period of notice of the
ungxpired podtidnitherdofs «¢ ot envosi

ed el by

“(iii) ¢ "Pension-cum-GPF. Death*cum~x-tiremant Grat: ity Scheme
is ¢ dmiaaibxu guirj ect tnu ruies in fanB o |
e ANRRERED .Jﬁb erin
{iv)

Ho shall heve to comply with requirementa of the CoCoJo
f“ (Conduct) Rules;1964 end tha- ‘Plursl merriages Act, All rules and
\ . orduns already in existence or 'idsued from:time %o time regarding

.attendance; dutiss, - disciqline corultinqe Qf ggrvice ete, will o
aunowztically LEN applic@ble £o- him" e :

[RES

¢,Ji4~ e BEORIE S G S PR 1 LA
(y)=  o He should give s declaration of his home toun for the
it tourpose of LeTeCe within 6(Six) monthm from themdata of bngry
into c‘e:c\/:.c'!n, oW
, e g fanial gt
20 If the offer is acceptéd. by himp he ahould x@port

percnnzlly to this office lmmediataly,lbht in mny case not'later
thon 5141 \)&iﬂ\ggl This offex is lisble to- lapss if he doees
not join on or bafore the stipulat&d dateo ‘

3o He should bring with him the originel cextificetes in
"~ support of ege; sducational qualificatlons atco end othex certi~

ficotes shodting citizenship ware necessary. Hu should alao

submit the following documents mith hie letter or srceptanrea

(i) A C@ruifxcate of Physxcal fitnsss in the prescribed form
fsemthe District Medical Officer (Govts), Gunlfoﬁo
{ii)  Submission of declaration form{enclosed) in regsxd to the

fMaxtial status in the cvent of the. appointce hru:ng moye
than one wife living,

PoTc04
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: Deﬁlara*xnn of f0m1ly mcmberqn dnpenduni che

‘Cexrtificate. of Cheracter in. the. form sncloscd from the

. 1o Head of ﬂwF
' Ln case auch

Kducatinyal In@tltutlnn lxst attendsd ov

a“certif
'cexhlflratn in thy eame from a Gozeotied 0FT i

ate' can'rot be obtainzd, a

gl sirate, Sub-

'

cer{in both

cas duly attested by a Dia+ﬁtct Mg

dlvquunnl Magistratz or 5€ipd {45 ry'?st Clna: Mag ige

Gl iose :}Yd‘ 001 IHQP)

Tndice o7
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v

" e 7, ' v'.
may deen n cesseryo
AR TTRRE

oo

1_ ?_._ 3'3 _f_fi 1 /ﬁEp/o’\dn.n/

g
[

Date. 1 30~~6-~~1003Q

R By

. P .
?(34‘." I T e et
P .

ah“i ﬂ‘109h Kunmar NMudeiyag
Ghantl nogar, colony,
[lr—ng x{_)‘l,a Lf’\sh"\mf’ e e

T obrhansdys oo

{:

1.

He mxll not be pgidf'

ny deklnrution given oq iﬁformwtxon furnished

2 proves tu hP ,f“lsw dxnxf tha céndida?

trate, FxccutiVe)gquhla certificetz shpuld have
referanca to,thﬂyz (Tmo) ycars Smmediately . prosseding.

J,[ !\qr” »\, S B4 ﬂ

b This: orfar of" mppointmwn% is fdfchsx ‘euhject to his
T ctakingon: Uath of alleq;nno to the Lon% titution of

SIS B SR TR

r'?, . [

Hl it

ny iA'fof’jQihiﬂg»hia
r'.ﬁ v
tha

g Tound o hove

F R 4

v o
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. { DR.SeHoBHARIA
o TOFFICER . THOHARGE,
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o
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action -ag the Council
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(Censral Couneil for Research in

'Hl}l(,'j!(ﬁ‘s\ﬂ"x!, RESEARCIHE CENIRE, (M)
Goanelpio- 737102 {Giklian

A ool l,‘r"g('h'h'.‘ﬂ.'.'{_’).‘!

Averveda and Siddla.
Go:t. of India)

wieder Ministry ol Health & Family Belfare,

F.2-b/85/ RRC~GTK/P-REKM/E stt./ /f*,}Z_B Date:30.4.84

. Work Experience Certificate

This is to certify that Shri Rajesh
Kumar Mudaiya S/0. Shri C.S.Mudalya is
working at Regional Research Centre(Ay),
Tadong since 18.7.83(eighteenth Jjuly
finteen hundred eighty three) as®Rasearch
Assistant(Bot.). The nature of Jjob 1
conducting survey tours of Sikkim Forest
Areas for collection of medicinal and
botanical plants, preparation of Herbariv

shawets with Identification of plants.

v

AW) OQ
yor0”

"~ He has been working with the
fullest of.satisfaction since his joinin

, Fo o
He bears a'moral"l\oharac-ter°

1 wish him all success in his
future life. / '

T ./{ 4
e * . D}K o D ° ’}?f
To"s - Asstt.Res HREIK rge

Shri R.K.Mudaiya, “e?;?l‘{’&"j oI j‘"": SNt tabY i =
R.A.(Bot.), this certifigatb.is 08ing
issued to you ;nresponseiib VWL }é@
dated 28.L.847% . A rR. 8

JW

' AgiNOUJb
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CENTRAL COUNCIL FOR RESEARCH IN AYURVEDA AND SIDDHQ fx
JLNBCPAHAB,61-65,Institutinal Area,New DelhI
No.F.12-13/95-CCRAS/ESTT. 18th July, 1995

OFFICE ORDER NO.541 /95

The fcllowing Research Assistants(Botany) are hereby

~appointed in the upgraded scale of pay of Rs.1640-2900 at

the Institute/Centre/Unit indicated against each with ef-
fect from from the date of issue of this office order.

S_.No. Name of R.A.(Bot.) Place of posting
1. Shri V.K. Pandey RRG, Nagpur

2. Shri G.N. Sinha RRI, Patna

3. Mrs. Z. Mary RRC, Bangalore
4. Shri J.G. Joseph © RRI, Jaipur

S. Shri A.K. Hakim RRC, Jammu

6. Smt. P. Brinda CSMDRIA, Madras
7. Shri Shashi Bhushan Rao RRC, Vijayawada
8. Mrs. E. Sasikala DSU(S), Madras
9. Dr. G.C. Joshi | AU, Tarikhet

10. Shri N.K. Pandey AU, Tarikhet

11. Shri K.R.Keshavamurthy RRC, Bangalore
12. Shri V.N. Pandey . .AU, Tarikhet

13. Kum. T_.R. Santha PSSy, Bangalore
14"Smt. B.P. Dhar Headquarters Office
“16. Dr. R.K. Mudaiya AU, Tarikhet

T 16. Smt. V.S. Lalitha PSU(S), Trivandrum

17. Smt. B. Padmaja RRI, Trivandrum
18. Shri R.K.Tewari ' PSU, Varanasi
19. Shri Mohan Singh Rawat RRC, Itanagar
20. Dr. P.B. Singh RRC, Mandi

21. Shri K.C. Yadav "RRI, Lucknow

The appointment to the upgraded Scale of ‘pay holds good
only in case the incumbent inquestion holds M.Sc./

Postgraduation in Botany at the time of his/her app01tment
to the post of R.A.(Bot).

The pay of these staff will be fixed as per provisions
contained under FR22(I)(a)(2). Examples 1illustrating the

1

ptlete?) MQL
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«*Fixation of pay in the upgraded srale are being vcirbulatmd_
separately. T )

Vluw///Ap
(A.L. VACHHER)

DEPUTY DIRECTOR (ADMN.)
for DIRECTOR

To

Concerned Research Assistants (Bot.)

Copy to: ‘

1. Incharges of the concerned Institutes/Centrés/Units.
They are requested to verify and certify the qualification
i.e. M.Sc./Postaraduation 1in Botany at the time of the ap-
pointment of the incumbent to the post of R.A.(Bot.). The
Incharges of the Institute will also ensure that there is no
disciplinary/ vigilance case pending/contemplated against RA
betore allowing him/her to join upgraded Scale of  pay-. N

P.A.. to Director/D.D.(A)

Accounts Officer/Aad.0 (V&E)

Accountant I/0.5.(B)/0.5.(E)

. Office Order File

.Computer Section

.Recruitment File of the concerned Unit.

NS W

fth—

for DIRECTOR
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5520740 I aulonamous cigensticn und Minlry of tegih 8 Fainty Wat'ors, Sovl, of kol
5614970 Jawarar Lot Hoter 8 oryo Cldtso Avam Homeecpotty Awesncicen Rhason: . |
561497 : Ho 61-00 ibial xl Aoa. Onp. 08101 k. Jonakpurl, New Dofhi- 11005 il @ g m aamitimr
5614972 ALL HUMAN RIOHTS FOMALL
" No.43-1/92-CCRAS/Est 1, Dated:
To,

’l‘he' Incharge, . O 3 MAY ZUU] l:

Regional Res. Institute(Ay.),

Ranikhe!

Sub: Implementation of the Assured Careet Progression ‘Scheme
under the Council 1in respect of Res. Asstt,(Bot.) -
regarding (Dr.G.C. Joshi, Sh.N.K. Pandey § Dr.R.K. Mudaiya.

Sir,

I am directed to refer to your letter No.1-(V1)/GC/Estt./
S2/P00/710115 dated 13.2.2001 on tLho above subijoct and to. say that
the matter regarding implementation of (he ACP Scheme in respact
of Dr.G.C., Joshi, Sh.N.K. .Pandey and Dr. R.K, Mudaiya is under

process, the decision in this repard will ba comnmunicated in dug
coursao. ' o

- V¢ !
\V\\owwv Lo //A()

N0
e 1 Lo -
-«\\0'\ WIAM.E1?

e, - W\ o g ,
W\’. \( o ) ( AL, J}\&K

.Deputy Director(Admn, )

T | ) o for Director
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A -
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| Cl!,NlRAL C‘DUI\UL I OR RLSLARC] [N AYURV‘EDA AND Sll)DH/\

: 5528748 (An autonomous organisation under Ministry of Heallh & Family Vvellare, Govl._of India)
HIN 35I6ABY 556491 Jawahar Lat Nishiu Bhartiya Chikitsa Avum Homoeopathy Anusandhan Bhawan
5599831 5599852 - .
5599062 5599843 No. 61-85, Institutional Area, D Block, Janakpuri, New Delhi-110058
5599897 ‘ : Tele fax : 011-5528748 E-mall : < ccras@del6.vsnl.nel.in>
F.No.43-1/92-CCRAS/Estt, ' Dated:
To,
The Res. Officer Incharge, 3 A NN;
Regional Res. Institute(Ay. ), -
Ranikhet.
- Sub: Implementation of ACP Scheme.
Sir, ‘ ' '

I am directed to refer to your letter No.I(vi)GC/Estt/92/
Pt/144 47 dated 11.5:2001 and. I[-(vii)/GC/Estt/Q2/Pt /140 dated
10.5.2001 and to say that the matter reparding 1m|)1r>mm\tatlon of
ALP Scheme in respect. of Research Assjslant(Botany)1.(nt G.C.
~Joshi, N,K.Pandey § R.K, Mudaiya) and in respect of Sh.M.M. Kunwar

Head Llerk is under process. The decision in this regard will

be
communicated in due course.

R d
T XL‘\L(_ (.\d\\((\\‘\(‘)(‘ . _
(\(0“‘\' (_37 N R Yours faithfully,

\(V",' . (ﬁ\(L
L ) S CCCe
( D, S MEENA )
/\dministmtive Ufficor([)

for Dircétur
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To,
The Director,
CoCsRvoSn )
New Delhi

Subt Submizsion of C.R. reg.

L)

S I bring you a kind attention regarding submission

of C.R. which insist me to inform about bias nature of

Sri K.C.Tewari,R.0.Incharge of RRI,Tarikhet,has challenged
and given open threat for adverse entry in my C.R. There
are many evidences which have shown that R.O.Incharge is
much prejudiced with me.For example,he has not sent my name -
for ACP scheme for 1 progression after completing 18
years in one post of R.A.(Bot.),However,one of the R.A.(DBOT)

~of this institute Sri.V.N.Pandey Bet beneflt under the same

BEIEme .,

Siryfor the first time in my career,l dare to
write all above factors and have no option left to submit

nmy C.R. direct to you,

Hoping a favourable consideration

Thanking you,

Yours Faithfully,

| _ ‘ ~ h ﬁmﬂﬁﬂ(

Dates Iuhﬁhww . ' (grﬂgz§;¥U§AIYA)'
ReRoI.(Ay.)CCRAS,
Tarikhet(Ranikhet)
Uttaranghal
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Hrief restime of work durdng the reporting perlod 2000-2001

Te Survey tour of Lakhimpur-Kheri forest area was conducted

during the reporting pericd, '

2, Raw drugs materials were collected as per programnme

of Ministry of health end family welfare,Govt,of India.

3. Maintain the herbaria and Museum,

4 Three days training programme also dome ot office

cdmpus vith theicollaboration of forest depértment,UeP.

and apprises the villagers about uses and cultivation

methods of mé&iéinél plantsg, .

5. Maintain the office garden. ond premises., .-

6. A1l techanical assistance of herbarium and museum

have been given to nll research wcrkera/college students,
o N1 assigned duties glven by senior off&cérs have heen

- performed time to time,

- 8. Exchange of research and technical views with senior

officers and colleagues,

8ocoo0e

D esond )
Y iy
(Dr R, K.MUDATYA)
R.A. (Bot,)
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i | Mo, () 164 e
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Vhe. e~ .2 P Wik v e
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Received a Registered |mu
g A H mwﬂ\k
Addr ed to

Inqurod Io_r Rs fh}__hgnm,,)
A Y é ........ )AL

Insurance fee Rs. ' 4.P: - eigt LU
N AR A G A ) e L L
Name and add@r/s of€ endor

TR W Pd' :
'Wﬁ 11§/\ A BRI aﬂ‘u?ﬂﬂ % zrnm

is5und subject to terms and
conghfions in P.O. guide

; (':; 2((\ (\ (:){‘( ,,

AL (Jwﬁﬁ)
5.7\,:{“({\}1 ()l‘ds) ¢ !

Stgnulura ol }\ocm» ing Of Officer

/

Sérforsthe=first—time—tn-my—corner,I-dore—to—
w&@aﬁ»&%@%@%%hav @-{no:opi;{-onwlreim o submlt
WLMT@G%%G-«}LO&,_

Ropdag—

—fav-eurable=consid: enatim

Phopictng=yeuy—

YosrgTatthaity,
o py G v (' ;::/.“1\7
EETACICI
(Br<RXMUPATYA)
Rete{Bots)
R—R—I‘(—ky—)ggnﬁo ®

Tarikhet{Rentihet)
Uttaranchal
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ANNEXURE=-7
To,
The O0fficer-in-Charge, - ,
Regional Research Institute (Ay.),
Ikxxs Tarikhel,
Sub :  A.C.R, for 2000-2001 regarding
Sir,

With reference to your letter No.F.NO,I{iv)/
EStt, (ACR)/99/213-14 dated 25th May, 2001, I infomm
" you that, I have sutmitted my A.C.R, directly to the

-D:.rector, c<RAS New Delhi fir necessary action,
Thanking you,

Yours faithfully,

- Sd/- Illegible.
. 8.5.2001
’ (Dr. R.K, Mudaiya )
Date s 28.5.2001, B.A. (Bot.)

Sd/- Illegible.
28/5.



. REGLONAL RE'EARCH INSTIUTE(AVURVEDA) = \o
- Gontrol Counci)l far Rescareh In Ayucveda & Siddha i

Tord khob=2G3G63
Dpat. Almoro( UV ERANGIAL)

F.Noal~(§v)/Estt(ncn)/ss/«»12v3,ﬂ4 Dated: tagyT 2008
| | \ g5 an om0
1) DroVoP Teudri, ‘
Aefol)y (AY)
\‘/ .
2) DeaRuKoMudalyn,
/ Refe (Bat) |
/ ;
. |

Subjoct:  A,C.R. for 2000-2001 - reg,

Refer to RRL's 0,0,N0,06,2001 dated 12,04,01
and Mema Nog25/2001 deted 16,05,2001 regarding subnissien
of AGR for 2000-2001 . In this context,it is to stote
that your ACR hos nol been received so far, Therafare
it 13 ngoin®kamind 6o aukotd phe ACR nlnngw&th;ﬁrawsriy
Roturn,so that theass may be hendedovae to Lhio roporting

( K.C,TIWARL )
RESEARCH OF F1CER(L/CY
AT
2




- S T YR et fefeen o it orqeivm v )
A0 61-65, Frzgrw e, v @ ®, AT, T feeeh- 110058

i CENTRAL COUNCIL FOR RESEARCH IN AYURVEDA AND SIDDHA
5528748 {An autonomous organisation under Ministry of Health & Family Weltore. Govl. of india) N . A
BX 5536488 553649] Jawahar Lol Nehry Bharttya Chiitsa Avumn Homoseopathy Anusandhan Bhawan - . i & f%uj"fnﬂ ity
5599831 5599857 - No. 61-65, Institutionat Aiea, Opp., 'O Block, Janakpuil, New Dethi-110068 ° ALL-HUMAN IIGHTS FOR ALL
5599862 5599883 : ’
. 5599897
’ F.No.: 43—3/2002—CCRAS/Estt. Dated:
TO ’ . ) ’
g The Res. Officer Incharge, . ' i .
Regional Res, 'Institute(Ay.), i ZOJUN ?OH?
Tarikhet. ' ' '

Sub.: Application - regarding: ACP in respect of Dr.R.X.
Mudaiya, Res. Asstt.(Bot.) P

I am directed to refer to your letter No.AU/I-(vii) FF’
RKM/89-876 dated 5.11.200] on the above subject and to say

that. the Screening Committee has examined the case of Dr.R.K.
Mudaiya, Res. Asstt.(Bot.) for financial upgradation under ACH
Scheme but he is not found fit for the same However his casw
will be put up again before next Screening Committee/ﬁ%y b
informed accordingly. - 'MSE&L}CF

Ar,@’\'\(«v (/b

= e ¥ | | . .
L«i” e Uﬁ%? Yours faithfully

ﬁi/ffj | | ) _
/7§"\ v IS,
\ ( D. S. MEENA }
Asstt.Diréctor(Coordn. |

. - for Director

Pnp‘glife«e-j under Socletios Reglistralion Act. 1860



“~ A’”?_‘%{ii 9 (&)
9 ) N ) . (q7
" REGIONAL RESEARCH ILSTT UL, - ;2 P
- CARTEMISY (RAN TiEi ) 2636635 1 LMURj, & f? ‘

.NO.-I-—(viJ.)/PF/RIGVI/B% 5%,\ 56— Dated:-

. | - }26 A -'@@g

Dr. R.K. Mudaiys,
R.A. (Bot)

RoRo'I . (AYS’
Tarikhet,

Subs~- A.C.P. in r/o Dr, R.K, Mudeiya- Regarding.
Enclosed please find a copy of thc

Lletter
received from the Council, for informetion.

Yours faithflll'ly,

/)

gj 13 ’
FOR, RBSEA\L OFFICER(I/C)
Cdpy tol-

The Director, CCRAS, New Delhi for kind
information.

-

-

-~

e

: FOR Bl SARCH CPRIC R (1/C)
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CENTRAL COUNCIL FOR RESEARCH
AYURVEDA AND SIDDHA

A.H.A.B., No.61-65,
ock, Janakpuri,

.C. Instit
Bl

QrF

LGE~GRDE§~NG;~"%£5J—~/2902;

The following emoloyees are hereby transferred

posts to the places as mentioned against each
with immediate effect until further order.

From
1. Dr.R.B. Saxena, RRI(Ay.),Tarikhet
ARQ(Chem,) :
2. Sh.N.K. Pande, RRI(Ay.),Tarikhet
Res.Asstt.(Bot.)
/
'\/5. Sh.R.K. Mudalya RRI,Tarikhet
n -RA(Bot.) - ' ‘ '

\ﬁg’/'ddcn_fl»/f

New Delhi-5

Datert:

AYVX f@

0\

IN

ibo

utional Area
8.

6/(

alongwith the

In the same capacity

To
DSU, CRI(Ay.),
Gwalior

DSU, CRI(Ay.),
Gwalior

SMPU, Guwahati

7 8l.Fo,? and 3

TA/DA and JOlang tlme will be admissible/as pbr rules,

e

{ A ACHHER )
Deputy Director{Admn,
Lor Directon
To | ~
1. Dr.R.B.Saxena, ARO(Chem.),RRl,Tariknet. * T2/ D and joinritg timo
- will nothadmiss kic to
2. Sh.N.K. Pande, RA(Bot.,),RRI, Tarikhet. him as transfer haq
' ) ‘ ) ‘ ' ' ' neen nade at his own
3. Sh.R.K, Mudaiya, RA(Bot, ), RRI,Tarikhet. requesi:,
Copy to o ' : _
B The Res. Officer Incharge, RRI, Tarikhet. He is advisid 1o
relieve the above mentioned officials to report for dutv al
QY - the place of pusting.. Their Service Book,/Leave A/a dulvy
Eyg . completed & LPC may be sent to the pluce of pasting.
)/////;. Incharge, DSU, CRI(Ay.), Gwalior. e is adviwed 1o (liow
Dr.R.B. Saxena,  ARO(Chem.) and Sh.x Pande. RA(HOL, to
gyv Join duty and tneir joining report may be forwarded ¢ |
) Hgrs, Office for information, . , : . : i
\6¥bb/,d. Incharge, SMPU, Guwahati. He is advised to allow &h R
Mudaiya, RA(Bot.} to join duty and his joining veport may ho
forwarded to the Council for information.

U, Guwahati,

4. Ar4vu1ts JLLLbbL/ﬂLCUUthnt—[

§. -(C)/Ad.0O.(A) /A4, O0.(véeB)/Stat. Officer.
L. Pb to Director/P2 tg DD(A )/DD(T)/DD(PJu

7. Dealing Assistant of DSU, CRI,Gwalior/sml
8. Office Order fil=,

B

“Adn e

e b

Ao/

—

Sfor Wiregtor



v,

Tk » Assistant Dlréc.tor inchargé

Re jional Rascarch Tnstitute (Avurveda)

Lc csojal(P aetapara),

Beltcla, .

Gulahat i~y 8"
i H oo ‘——".—:.}ﬁ : : :‘;'.?"‘3 Woek ¥ 1
Kqugect ,ﬁoining Jeport an@ Chargeifs ;

X : i

S'r‘r‘- G N v . ""“"} R} f\:""! Yap o K \_.}_‘;(\M#f',i’i?:k;\)ei CRRRVE I

l"ix persuexce to my transfer order vide Council'
lJntter No. I, 43 2/ 002-CCRAS/Estt. Office Order No.361/2002 dated
ms/os/zoo ., I reprrt for. duty w.e.f. 7/8/2002 F.N., and assumed the
" ¢hitge of post of Research Assistant (Bot.) ‘

P e

§

CoHe g ;Mdi‘qﬁmp%

( na RoK. MUDAIYA Y 4
o , RESBARCH ASSISTANT: (ﬁo'r) ,

RPN Reﬁ%’ﬁal Research Institute(ay.)
205K \,g_lf ‘Bawahat1=28.

- 5 s

i

&
TSRS

- wollé L#q&—;u—‘;_?“-’ﬂ“ e

. r
T

N i
o
G
i
ﬂ: \“ 1
ol
Wi
& t
o
oy



'Q(Thxough Propar ChanneJ)

rent of Ist z.ﬁ;P.—re~

‘Sinbe last 20 years 1 served with ntnost éatiufactiam
ﬁ to: my authorities %@dso far I have never besn commmﬂicat@d any
adverse :emaxks or not -even-a sincle lﬁttvr fr

-relationlmy sphere of duty or. conduct.

R}
.

om my authority iy

"As per the gnid&lﬂnes. as on

L ,l ‘r.a...vv

But znaz tili now, I have

- not been highu.ghtad off my fmﬂt e

. o - oA
;g —:/r With humble spinission, I am to Tiemest) o review wy
caae apd allowaq sy X

18t ACP wee.fe 9/8/19:53 iy thep pay acale of
l may5'awinioxmedytf mv.shartﬁcommings asg

Yonra Faithtully.
. > —
<At
Arr. R, K, | dialya )
‘Resesrch Asunistang(Bot, )
Reg&an;l Resmarch Thatitnte(ny)
Borgojnl, Bhetapaka.Belto'a,
- f‘uw‘%ﬂhati\» 212

. T

"'I':Ion ronsiﬁaratiah in VIGM .




SERALSLENNNRN. 4
. JJ

—_

R@minder - I

‘ggnlar stn,,,&,e
o ","‘" RS

. .," K
1
:f,_

t

‘ 'Hence it 18 my b wble reqwc st to consiuer my - i M"
d orum’s nay iqsue@ for (zant of lIst A.C.Pq Weobte fe (39,},“.7.1@/
1999;at the earlist, “

inanking You.

( Hr. R, K Mudaiya 0 ?f

Research Assistant{Bot,) "~
Regional Research Irlstitute(hv,. )

Beltola Guwahqti - 28, .

Enclosire : As akove.
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CENTRAL COUNCIL FOR REngCH IN,,ADYURV ED/ AND SIDDHA

(An autonomous organization under Ministry of Health & Family W elfare, Govt of India) \)\‘\f)

Jawahar Lal Nehru ‘B.hartiya Chikitsa Avum Homoeopathy Ani sandhan Bl wan

On upgradation under the ACP Scheme their basic pay will be fixed under the prov'}.ﬂsh Rt
of FR 22(1) (a) (I) and he may exercise their option for}ixation of pay from the accrual of next
annual increment within one month from the issue of the crder. '

There will be no change ih designation/grade/status of the ernployees consequent upion

the grant of R e - financial upgradation and will carry out the work assigned to th,ej{\
[ v

‘ /(_‘l{.cxup ()
Dy.Director(Admr.)
for Director

- To

The person concerned.

MM/ : ’ . . : ’ ACP DO+ sy

)

7

No.61-65. Institutional Area, Opp. ‘I’ Block, Janakpuri. Nev Delhi=110 058 - 2 4/
- FNo0.12-22/2000-CERAS/Estt.VolIV. -~~~ = 31 May, 20041
OFFICE ORDER NO.25 | /2004
, On the recommendation of the Screening .Committee the following e1ﬁployee of he
Council is allowed for the first financial upgradation in the scale of pay as mentioned agajusl
each as per details given below, under the ACP Scheme as announced by the Government of
India and extended to the Council’s employees as per the terms and conditions mentioned in the
Council’s letter No.12-30/99-CCRAS/Estt. (Office Order No.668/2000) dated 4.8.2000:
) .. Name Date of initial Upgradation Payfscale "] “Dateof benwlit
No. appointment (First/Second) v
/ Dr.R K Mudaiya 18.7.83 " First Rs.6500-10500 | Ciranted first
\/ RA(Bot.) upgradation _ ACP upgradaiion
RRI, Guwahati in the scale of
Rs.6500-10500
1 w.ef 20.5.2004

- — e d




-

The Director,

Central Council for Research In Ayurveda
& -8iddha,
Néw Delhi - 58,

mu e
adid

ougit proper channel

Sub - Permission to move competent Hon'kle Court :or redr. s:al
of grievances of grant of First ACP w.e, f.20th May 04
insteac¢ of 9th Angust 1999, '

Sir,

With reference to the above vide the Council's lettmr
bearing No,12-22/2000-CCRAS/Estt Vol, IV 0 /0 No,291/2004 dated

3lst May 2004, I humbly pray your kind considgration fior the
following,

1, My first assured carrier progressioit has besn grantad
vide the above referred letter dt.31st May 'Ol w,e,f. 20th Ma.
2004 instead of 9+nh Anc, '9§'without disclosi g anv < use as
such discrimination,

2, That this action in part of the Coui cil as wause to
the set back my service career for granting 21id ACP too,.

In view of the above I request you to reconsider /grinl

of my first ACP w.e,f. 9th Aug. '99 failing which I have little

Or no alteration to approach the competent Court for grant of
Justice within stipulated period,

My present letter may be treated Lo confirm to the
statutory condition reguired for fecressal of justice by a
government servant before approaching the competent Court of

law for proper direction to set aside any or all ireqgualities,

Thanking You.’

Yours faith?ully,

STy A (./\ S/ -
/'/‘ . ” (’ ;\\\‘\u‘(-

B \“»aﬂzﬂh
( DR. RAJESH KYMAR MupATYA )
Research Assistant (Botany)

Regional Research Institute(Aynrveda)
Guwahati - 28,
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, \)} Phone : 203714
Fax : 0361-2003714

: q7 o STTg‘Q
Gram : AYUSH

g3 FATF / Ref. No. e bE35./2002

AT STALTT eaqTe (srmaEe) _ 3¢ -
(;ﬁa‘rmqqq wa"fzrﬁﬁsmwf%rfdwm AT wTee U wfeame Fwaer meT, At AT %Wfa)
TR (HATT), AT, ATET-781 028

REGIONAL RESEARCH INSTITUTE (AYURVEDA)

(UnderC.CRAS. Deptt of ISM&H, Ministry of Health & Family Welfare, Govt. of India, New Delhi)
Borsojai (Bhetapara), Beltola, Guwahati-781 028 -

Dist. : Kamrup, Assam ' 72
ANV T
-20C3/RR l./thv/EuuL /Date: ... (

To,

Dr., R,il, Imc'a.u a,

R. A, (Lot. )

E ol\c . ? ) Gll‘t (Ltld‘L—L"“"‘ :-«"0
ok - Representation for cront of .00l benelfitercc,
i,

With reference to vour Fepresentatlon dated 28/6/04,
I am directec to sar that your case was placed refcre the
Screeninc Comnittce meeting held on 10,/9/:1C01 bt your catie
conlc not be congloered by the Secreenin Coimittézé a8 you weooo

not .1¢;v1ng thne pree_cribed benchmark dweant. for the DOsSt of

Reno (lot, ), Low vour:case was acain placo  pefore the
PCroniing Coouit tczc‘i}»"#;;».'.zj_c:n conslueral ooy ¢ em e crunt of
First ACk leneilv e f, cO/u 00,

Lo CE Faitiifarla

f mm@/ A

X

—

Hoertaajriwer)

Fascars s CIficar inche




: : A“X“17 Sghci; Q&)
- R\

EAR

kg9NAL;RES o

%
Ryl

Q& INSTITUTE;(AYHRVUDA), T é}?? ;__
ahati =284 1 | - R
R :

Dated &" ;;_ié, 2p0%

Thea foWJowluu WOY} distrikution .5 7 oen o i Tave i o

'Dl.h.’ ﬁudalva R.A.(Bot. ) till further verocr, He will weork andeor G«
éhperv:sionfof‘Dr R. Majumdcr, Research Cfliiccr(Bot). : |
| Work allited :

it s,

i i
‘, l

and suapnly, lrepalai ien of Hvrrarium
specgment, E: tabli ishirent of M, M.p.U,
Museaum and |.edici nd( plant ¢ agdun,
Preparation «f Prégmwss report, ¢
(Monthely/uualterly/Hﬂlfyearly mhd
Annuaﬂ.o ) : ; - g

SR
"

hS]
.

Any other work a$'tigned £1 5m tims
113~ “' to time.

’Wﬁ!%&
OFFI¢iER micy B

1CH -
; r(Bot |xu
‘m'c'hlo (Z Institute (ﬂ {

< DriB KN Midaiya, R,A. (8ot y,
Regional ‘Research " 1nstitute(Ay)
Guwahati~28
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CONF IDENT IAL ' %\
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i

. Tell . Fax OI&SMBO‘WI
yori ;awwrﬁ( AT ) Py

I mig‘mmf’ammm A mvrmmr WRARETS § arfa o

£ o (YerRT), e, TERT - 781 0:8

REGIONAL RESEARCH INSTITUTE (/ YUBV]E DA)

(Under C.C.RA.S, Deptt. of ISM&H, Ministry of Health & Famly Welfare, Gov - of India. New Dethi)
Borsojai (Bhetapara), Beltola, Guwahati-7:11 028
Dist. : Kamrup, Assam

e astnaﬁ/Ret No. ¥, w‘/mim/@m&dmfé‘(b fe 1 /Date .18, J11A32;

Dr, R. K. Mudd.ya,
Research Assistant (p.#)-
R. R, I, (AYQ)

Guwahati -~ 28,

Recruitment of the post of Driwix = leg,

T3
g?uﬁ:w@

FETRSRL

Dz. B. K. Bharali, Chairmen
2, br. Dinesh Barush, Mesdim
VB DPE. R, Ks Muddya, Nember,

!'elii‘ttﬂ sutﬁw&lﬁ

s ﬁ%"‘/
nmj m« WMDER )
gﬁaewt’m Oi‘fﬁmwt In=Charién




REGIONAL RESEARCH INSTITUTE (Av ) (N
S . ' GUWAHATI - 28; . Y

N

pated : /107 07,

e, . oo . ‘
OFFICE ORDER NO, '?f " /OCTOBER /20;,52-', = ?7 ? =

1 ]
b
.
l

W»QQ
la

T Persuance to COuncil‘s letter NoyF, 2~8/95§EGRAS/PQFM€
q B
ko3

--Volo-VIV dated 8/10/2002 sanction of special sulvey todr to P

" (Khasi Hills) Meghalaya for collection of raw q'ugSwVi nga i
conveyed in favour of the officials alopgwith T,A, /P.A. advance ab
mentioned as below :=-

1% Dr. R, K, Mudaiya, ' RS, 950/=
' Research Assistant (Boty )

RS§ 440/= -

K’lnﬂl f/m 02,
Reseiﬁ uChaJu
ke B

ch Dﬁcer? o) T/e.
Tl Reglonal Researdr Tnﬁ tute (Ap}

‘xﬂﬁ The Accounts Officer, CCR%S New ﬂelhinsaﬁ

2% The Accounts Sectlon/Cashjer (Loc‘l)
34 Office Order file

Researc Officgy In~Ch34gw%

-




